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DECISION
Grounds of Appeal :

The appellant has filed an appea dated 30.01.2006 againgt the order F.No.
DGIT(SHQ/RTI/2005-0618287 dated 27.01.2006 passed by the appellate authority of
the Directorate of Income Tax (Systems).

The appelant submitted his application dated December 5, 2005 to the CPIO,
CBDT and asked for the following details of 26 companies,

PAN Number
Date of dlotment of PAN Number
TAN Number
Date of alotment of TAN Number

All the 26 companies whose PANSTANS details have been sought by the
appellant appear to be mainly engaged in sea food and narine product business. It is not
clear in what ways the gppellant is associated to the companies whose details have been
sought.

The CPIO, Directorate of Income Tax (Sysems) has observed that the
information of PAN and TAN of tax payers is persona information of the concerned tax
payers which is subject to confidentidity ws 138 of Income Tax Act. Under Section
8(1)() of RTI Act, such persona information cannot be disclosed.

In his first gpped to the gppellate authority of the DIT(Systems) againgt the order
of the CPIO, the appdlant pleaded tha ‘information which camnot be denied to the
Parliament or a State L egidator shdl not be denied to any person’.

He has dso dated that “if it is assumed that the requested information is persond
information, the CPIO, as permitted under Section 10 of the Act, could have eadly given



the pat of information which is not confidentid, i.e just the dates of issue of PAN
Numbers and TAN Numbers'.

The contentions of the appelant was heard by the agppellate authority of
DIT(Systems) on 19.1.2006. The appellate authority has stated that ‘PAN is a unique
identification and required to be disclosed by a person whenever he is required to do so
by operation of law'. It is the number which is personad to the holder and its disclosure to
any other person would cause unwarranted invasion of privacy of the holder’. Further, the
aopdlant has faled to make a case that information sought by him is in larger public
interest’.

Commission’'s Decision :

PAN is a datuary number, which functions as a unique identification for each tax
payers. Making PAN public can result in misuse of this information by dher persons to
quote wrong PAN while entering into financid transactions and aso could compromise
the privacy of the persond financid transactions linked with PAN. This dso holds true
for TAN. Informaion reaing to PAN and TAN, including the dated of issue of these
numbers, are composite and confidential in nature under Section 138 of Income Tax Act.
The appelant has not made a case of bonafide public interest for disclosure of PAN/TAN
Numbers of 26 companies on grounds of submissons of their gpplication for above
purposes or filing of tax returns.

The apped istherefore dismissed.
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